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IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
COURT-II 

(Appellate Jurisdiction) 
 

 
 APPEAL NO. 193 of 2015 

 
Dated:  21st February, 2019 

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member  
Hon’ble Mr. Ravindra Kumar Verma, Technical Member 

 
In the matter of: 
KKK Hydro Power Ltd      .…Appellant(s)  
                 Versus 
Himachal Pradesh State Electricity Board & Ors.   .…Respondent(s)  
 
Counsel for the Appellant(s)    :  Mr. R.K. Mehta  

Ms. Himanshi Andley 
 
Counsel for the Respondent(s)    :  Mr. Anand K. Ganesan  

Ms. Swapna Seshadri  
Ms. Neha Garg  
Mr. Ashwin Ramanathan for R-1  
 
Mr. Sanjay Sen, Sr. Adv  
Ms. Shikha Ohri  
Mr. Tushar Srivastava 
Ms. Soumya Singh  for R-4 

 
ORDER 

We have heard the learned senior counsel appearing for both the parties. 

Since, Hon’ble Supreme Court seize of the proceedings, the matter is adjourned 

sine die. 

Post this matter immediately after disposal of the CWP No. 3005 of 2015 pending 

for disposal before the Hon’ble Supreme Court.  

Needless to clarify that the liberty has been reserved to learned senior counsel 

appearing for both the parties to mention the matter before this Tribunal immediately after 

disposal of the CWP No. 3005 of 2015.  

 
 
 

(Ravindra Kumar Verma)     (Justice N. K. Patil) 
     Technical Member         Judicial Member  
mk/bn 
 


